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Aot NO. XV oF 1914,

PASSED BY THE GOVERNOR GENERAL or Inpia IN. COUNCIL.
(Recewed the assent. of the Governor General on zf]ze 16't7z‘
Septem&er, 1914.)

An Act to-amend the Indlan Army Act 1911

N WHEREAS is expedient to amend the Ind1an-'-.-
VIII of 1911. Army Act, 1911; It is hereby enacted as
follows :— '

1. This Act may be -called the Indian Army Short title.
(Amendment) Act, 1914.

viirot 1911, 2. For section 114 of the Indian Army Act, 1911 Euis(f;bziﬁn
the following section shall be substltuted namely — . tion 114, Act

VIII of 1911,
“114. The following rules are enacted respectmg Property of
the disposal of the property of every person subject deceased

persons and
to this Act who dies or deserts :-— . deserters.

(I) The commanding officer of the corps, detach-
ment or department to which the deceased person
or deserter belonged shall secure all the moveable
_property belonging to the deceased or deserter that
is in camp or quarters, and cause an inventory thereof
to be made, and draw any pay and allowances due to
such person. .

(2) In the case of a deceased person who has left :
in a Government savings bank (including -any post
office savings bank, however named) a deposit: not
exceeding one thousand rupees, the commanding
officer may, if he thinks fit, require the secrctary or
-other proper officer of the bank to pay the deposit to
him forthwith, notwithstanding anything in any
departmental rules ; and after. the payment thereof
in accordance with cuch requisition, no person shall
~ have any right in respect of the deposit except as -
hereinaiter pr rovided. '

»




. camp or quarters (if any) of the.d

Meaning of
desertion,

_ or been apprehended.”
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(8) In the case of a .deceased person whose re-
presentative is on the spot and has given sec
for the payment of the regimental or othe
SR OF ’ ecoased
manding. officer shall deliver over any prc
-received under clauses (I) and (2) to that repres
" (4) In the case of a deceased person whose estate
is not dealt with under clause (3), and in the case of -

en-

~any deserter, the commanding officer shall cause the

moveable property to be sold by public auction, and
shall pay the regimental and other debts in camp or
quarters (if any), and, in the case of a deceased
person, the expenses of his funeral ceremonies, from
the proceeds of the sale and from any pay and
allowances drawn under “clause () and from the
amount of the deposit (if any) received under . clause

(@) A.

6) The surplus, if ahy, shall, in the. case. of .a.

~ deceased person, be paid to his representative (if

any), or in the event of no claim to such surplus
being established within twelve months  after. the
death, then the same shall be remitted to the pre-
sceribed person. - S

(6) In the case of a deserter, the surplus (if - any)
shall be forthwith -remitted to the prescribed person
and shall, on the expiry of three years from the date
of his desertion, be forfeited to His Majesty, unless
the deserter shall in the meantime have surrendered:
or been apprehended. ‘

Lzplanation.—A person shall be deemed to be a
‘deserter within the meaning of this section who has ;
without authority been absent from duty for a period
of sixty daysand has not subsequently = surrendered




